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J a m m u  a n d  K a s h m i r  e x - S e r v ic e m e n

*333. Shri A jit Singh: Will the Minis­
ter cf Defence be pleased to state:

(a.' whether any fact-finding com­
mittee was constituted to inquire into 
the grievances of ex-servicemen in 
Jam m u and Kashmir; and

(b) if so, w hat has been the result?
The Deputy M inister of Defence 

(Sardar M ajithia): (a) Yes, Sir.
(b) The results so far achieved are 

given in the statem ent placed on the 
Table of the House. [See Appendix 
II, ann'wure No. 40.]

U. P. S. C.
*339. Shri A jit Singh: (a) Will the 

Minister of Home Affairs be pleas­
ed to state whether the Union Public 
Service Commission has presented 
to the President reports for the year
1951-52 and 1952-53?

(b) If so, when do Government 
propose to lay on the Table copies of 
these reports with requisite memo­
randa explaining the causes, if any, 
where the advice of the Commission 
was not accepted? _

The DepHty M inister of Home Affairs 
(Shri D atar): (a) and (b). I t is 
understood from the Commission thal 
the repoi ts are likely to reach Govern­
ment w il’iin the next few days. Gov­
ernm ent will naturally require some 
time to study the reports and to pre­
pare the requisite memoranda. Every 
endeavour will, however, be n ude  to 
lay the reports and the memoranda on 
the Table of the House during the cur­
ren t Session.

A id  t o  K a sh m ir

*340. Shri Madhao Reddi: Will the 
Minister of States be pleased to state 
what is the total monetary aid given 
to the Government of Kashmir by 
way of grants and by way of loans 
separately from the date of its ac­
cession to September, 1953?

The Minister of Home Affairs and 
States (Dr. K atju ): No monetary aid 
has been given to the  Governm ent of 
Jam m u and K ashm ir by way of 
grants. /

Upto September 1953 a sum of Rs. 
670'55 lakhs was advanced to that 
Government by way of loans. In addi­
tion, upto March, 1953 a sum of Rs. 521 
lakhs has been advanced under ‘Aid to 
K ashm ir’ and an expenditure of Rs. 
349 lakhs was incurred on the cons­
truction and maintenance of the por­
tion of the Jam m u-Pathankot Road 
lying within the State territory. The 
question whether any of the money ad­
vanced under Aid to Kashmir will 
ultimately be treated as a grant will 
be settled later with the Government 
of Jam m u and Kashmir.

B o o k  S ca n d a l  E n q u ir y  C o m m it t e e

*348. Sardar Hukam Singh: Will
the M inister of States be pleased to 
state:

(a) whether the previous Govern­
ment in Pepsu had appointed a Com­
mittee generally known as the Book 
Scandal Enquiry Committee with 
S. Fateh Singh, a Member of the 
Legislative Assembly at tha t time, as 
Chairman; _

(b) whether tha t Committee had 
completed the enquiry and drafted a 
report as well, but th a t had not been 
signed when the Chairman died;

(c) w hether any new Chairman
was appointed during the President’s 
Rule;

Td) if so, what is the remuneration . 
fixed for him; and

(e) whether the report is now
ready?

The M inister of Home Affair* and 
States (Dr. K atju): (a) Yes.

(b) No; The Committee had not
drafted the report when the Chairman 
died.

(c) Yes.

(d) A lump sum honorarium cf Rs- 
5,000/-.

(e) The report is; exppctecL in about 
a  month’s time.




